
Governmenl of Jommu ond Koshmk
Flnonce Deporlment

Clvll Secrelorlot, Jommu/ Srlnogor

NOTIFICATION
Jommu, l6nr o, Apd|, 2026.

S.0 ll ) .- ln exercise of the powers confened by sub-section (l) of seclion
I l2 of the Jommu ond Koshmir Goods ond Services Tox Act, 20l Z (Act No.
V of 2017), the Government, on the recommendolions of lhe Council, hereby
notifies the 30th doy of June, 2026, os the dote uplo which oppeol moy be
filed before the Appelloie Tribunol under ihis Acl in respect of oll coses where
the order sought to be oppeoled ogoinsl is communicoted to the person
prefening ihe oppeol before ihe lsr doy of April, 2026 ond oll oppeols in
respecf of order communicoled on or ofter lsr April, 2026 moy be filed
before the Appellqte Tribunol within three months from the dote on which such
order is communicoted to the person prefening the oppeol.

By order of the Government of Jommu ond Koshmlr.

sd/-
(Shollendro Kumor)lAS

Finonciol Commissioner
(Additionol Chief Secretory)

No:- FD-SI/ I 3 I /202243(7 O90 521 I

Copy lo thei
I . secrelory, GST councir, New Delhi (rn reference to Ministry of Finonce (Deporimenl of

Revenue) col, Notificotion 5.0.4220 (E). Dt: tZth September, 2025).
2. All Finonciol Commissioners (ACS).
3. Principol Secretory to Hon'ble Ll. Governor.
4. All Principol Secreiories/Commissioner/Secretories to Government.
5. Joinl Secrelory. J&K, MHA, GOt, New Delhi.
6. DivisionolCommissioner, Jommu/Koshmir.
7. Commissioner, Slole Toxes Deportmenl. J&K.
8. Excise commissioner, J&K.
9. Addilionol commissioner slote Toxes (Adminislrolion & Enforcemenl), Jommu/Koshmir.
10. Privole Secretory lo lhe Finonciol Commissioner(ACF), Finonce Depo ent
I I . lnchorge Website, Finonce Deportmenl
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Doied:- \6 4+2026


